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Library regularly. Information regarding total
investment cost involved in individual
projects for which industrial licences have
been granted is not maintained centrally in
the Secretariat for Industrial Approvals in the
Ministry of Industry.

An industrial licence is granted with an
initial validity period of 2 years within which
the entrepreneur concerned is required to
start commercial production. The wvalidity
period of an industrial licence can, however,
be extended even beyond 2 years on
justifiable grounds. It generally takes about 3
to 4 years for an industrial project to fructify.
Actual gestation period, however, varies from
project to project. Therefore the industrial
projects for which licences have been granted
during the last three years would present be
at various stages of implementation.
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Judicial Posts in Delhi Judicial Service

1220. SHRI V. GOPALSAMY;
SHRI K. GOPALAN;

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the total number of judicial poste in
Delhi Judicial Service as on date;

(b) the number of vacancies to be filled
in as on date;

(c) whether there is any proposal to
streamline the functioning of Delhi Courts;
and

(d) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ); (a) to (d) The
information is being collected and shall be
laid on the Table of the House.

Merger of Instrumentation Ltd. with BHE1,

1221. SHRI BHUVNESH CHATUR-
VEDI- Will the Minister of INDUSTRY be
pleased to state.

(a) whether the Government have taken a
decision to mer?" the Instrumentation
Limited, Kota, with the Bharat Heavy
Electricals Limited; and

(b) if so, what are the details thereof?



